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Send coplies of this order to the
Respondents and free coples of this order
be handed over tc the learned Counsel for the
,02, Applicant and the Senior Standing Counsel

appearing for the Union of India.
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Seeklng TemgOrary status and

Cegularisation in service,the Applicant has

filed this O,A, U/S.l1l9 of the

Adiminiscracive

Lrlounals ACt, 193 5.while wOorking as sweeper

in the relephone 3hawan, at samoalpur
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Arplicant sought the J:D-L—l—om.m, reliefs,In

course Of hearing today,
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Fraha T

(54

raj)that Py an order dated 23-11-01

Lemporary status has been given to the

arplicant w,e, £.

1.4.,1999,.It has alsC peen
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\S) Pointed out by the Aadvocate fCr the & U!
Applicant that Dy ¢n Order dated 20th Novemoer,
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2001 ({basing
dated 6-9-2001 of the CGMT,Crissa,s3hudane

the setvices
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on the letter NO
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of the applicanc has already veen

r.as

Deel

pointed out by the learned 55C Mr.30se that th

services of the Applicant have oeen

Weeefo 6-9.2001 and the arrears of the

applicant have already oeen relessed to her

(aApplicant ) on 12-6-2002,

submissions

case, there remsains no

the said
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all the parties and

be glven

premises, this

costs.
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On the face of the aforesaid

closed at the hearing

further iszsues

0A is disposed ©Of,

Send coplies of this order to

free copies ©f this

learned counsel for ooth sid
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